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R - OF THE TRIBUNAL
NOTES OF THE REGISTRY ORDERS
‘ Qrder dated 17,12,2002
(Yoo v : “ i . ,
Heard sShri D,Ray, Advocate for the
( j.\\f) 7 P ] . °
Applicant and Shri D.N «Mishra, Standing Counsel
11 D D ’
o= t€ar 2, _ for the Railways/Respondents. Tt is stated by
Sihzkx the learned counsels of both sides that
/M_ the reliefs sought by the Applicant in this
.»)/\TL {k””li Original Application under Section 19 of the
i S, o, e B A«TeAct, 1985, have already been granted to
SN ' . the Applicant during pendency of this case,
-M«\:Q Y W'T -L‘l’-)
te and, therefore, in the said circumstances,
- H%e»nﬁm} o this O.a. is hereby disposed of.
Send copies of this order to the
/L parties and free copies of this order e hinded
‘L’/l'“"- ‘\vf;( over to the learned counsels of both sides.
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